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(iv) ADEQUATE  COMPENSATION TO
LAND OWNERS FOR  THEIR

ACQUIRED LAND IN UTTAR PRADESH
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(v) PricuT OoF BONDED LABOUR IN
THE COUNTRY

DR. V. KULANDAIVELU
(Chidambaram): I would like to
draw the immediate attention of the
House, and thereby the Union
Government, about the serious
plig .t of the boid d labourcrs in
our country, with sptcial rcfircice
to tle recent incid«nts of Lar:ss-
me .t and torture of the brr ded
labyio rs from Tamil Nadu in
M d .ya Prad'h and Aindhra Pra-
d's ., under the tyranny of the
contr:.ctors.

A; per the reports of the Mi-
nistr © of Labour, 1,44,930 bonded
labyarers have bien identified, of
which 84,269 only have been re-
habilitated throughout the cow try,
as o 30-6-1982. But in a survey
of N:tional Labour Institute, the
numb-r of bo: ded labourers is a
hig . a1s 2.9 million. The National
Labowur Institute surveycd 572
vill .ges cf 42 districts, and identi-
fied 5,00,000 bondcd labourers.
Actunlly, the figure may bc mani-
fold, as almost all the bonded
labyurers are ignorant, and aie
und r the constant threat and
horror of the contractors, leading ito
failure of discl.sure f their identity
as bonded labourers.

With reference to the bonded
labourers from Tamil Nadu at
Raison and Vidisha in Madhya
Prad sh, the poor labourers were

lured by job portunities by
agencies of the t;?htmctors, with
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a false hops of higher peccuriaries
and p-ospniity. But it was a hoe-
ror tiat the poor bond d L.bourers
were forced to face an witold i.gony,
torture and hand-to-mouth cxis-
tence under the tyrany of the con-
tractors.

The Tamil Nadu Police rescued
them ‘with geeat difficulty.  The
byad d Tamil labourers i1 Andhra
P-1d i1 also ficed similar difficulties.
Relecase from bondage, with ut ade-
ga1rte ~<habilitation, does uot solve
the problem.

I request that the various Act
gweraing the welfare of 1 bourers
ar~ got imolemented in letter and
spirit, by the Union Government.

———

15.08 hrs.

MFERCHANT SHIPPING
(AMENDMENT) BILL

MR. CHAIRMAN. Before
-Luic ., the Housc had :.grced with
the r quest of Mr. St n er that
hi: 3i" b~ taken u»n first. Sy, we
will now take up the Merchant
Shipping (Amendment)  Bill.

THE MINISTER OF SHIP-
PING AND TRANSPORT (SHRI
C. M. STEPHEN): Mr, Chairman,
Sir: With your permission, I beg to
move. *

“That the Bill furcher to amend
the Merchant Shipping Act,
1958, be taken into considera-
tion.”

The Merchant Shipping Act is on¢
of the most comprehencive pieces
of legislation that we have. It
covers all the asgpects of the mer-
chant shipping operation—its fleet,
its regulation, 1ts registration and
the manner of registration of sea-

s and their welfare. Every as-
E is taken care of by this very
smprehensive Act which i§ in
rce. This Act was being amen-
»m time to time, to bring in

provisions . .for the purpose of meet-
ing problems and challanges which
arise fiom time to time. The shipp-
ingindustryisnot confined toany part-
cular country. This is international
in nature. It operates from port to
port, but plies in the hig sees,
therefore, covers the jurisdiction
of differnet countries so much so
the international law comes in to
govern its operation. The purpose
of the amendment which I am
now moving is to incorporate into
this main law certain conventiors,
international corventions which are
accepted and which were amended
by the irternational bodies that is,
it concerns mostly the question of
pollution. of the sea. This has become
a very m: jor problem even as stupen-
dous as the problem of pollution
of the atmosphere was mainly.

There are about 40,000 vessels
moving about on the high seas
belonging to the different countries.
We owseclves have got a fleet of
about 404 meichant ships and the
number is moving up. The problem of
these ships discharging oil into the
sea : nd polluting the sea particulzrly
waters in the territiorial area, ter-
ritorial waters, has been a menace
so much that the international
community addressed itself to the
question,

In 1954, there was a convention
to prevent the pollution of sea by
oil and that convention was adopted
by our country and the provision
of that convention were incorporated
in the Merchant Shipping Act by
an amendment which was brought
forth in 1970 which took effect
from 1974 onwards. After 1954, there
were three amendments to that
particular convention. one was in
1969 ; anothe was in 1971, which
enlarged the sphere of this concept
of the prohibition against the des-
charge of the oil into the sea. In
1954, it was limited what is known
the territorial water which is just
about 20 miles from our coastal
belt whereas by the subsequent con-
vention it is extended beyond that




